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MR. CHAIRMAN: I think he should have
taken your advice earlier ...(Interruptions)...
Anyway, you put your question.

SHRI N. K. P. SALVE: Sir, in law, a
person is a defaulter when there is a tax
demand which is not paid. So, they are not
defaulters at all, technically or otherwise, and
the question does not arise.

Sir, one of the main reasons for this kind of
arrears is the inability of the Department to
get the liability finalised and these cases
remain pending at various levels including the
High Courts and the Supreme Court. In my
own case, in a matter relating to my election
expenses, my claim was allowed by the
Commissioner, but disallowed by the
Tribunal. The matter went to the High Court.
After twenty years, when I had completely
given up practice, I had to find a lawyer who
was not expensive! Sir, tax lawyers are
unreasonably expensive ...(Interruptions)...
Fortunately for me, my son, who was ten
years old then, was 30 years old by this time
and he went and argued and won the case for
me and he did not charge any fees from me
fortunately! ...(Interruptions)... If it had gone
to the Supreme Court, I would not have won
it because I do not have a grandson and it
would take that long! ...(Interruptions)...
Now, under these circumstances, one of the
serious peroblems, the problem of arrears, is
there because of the inability of the
Department to get the liability finalised in a
reasonable way. He has made very grave
allegations against it saying that they are
"fair" and "just" and all that!
...(Interruptions)... Sir, he is laughing at me.
Anyway, I leave it at that ...interruptions)...
Sir, if the matters have to go from the High
Courts to the Supreme Court, one can take it
reasonably that they will never be finalised in
the person's lifetime. Therefore, may I enquire
from the Minister whether or not pendency of
disputes for long is one of the reasons for
these arrears and, having promised National
Courts, they are going to take action for
starting these National Courts so that arrears
and pendency of disputes do not take an
exceedingly long time?

SHRI RAMESHWAR THAKUR. Sir, it is
a fact that a large number of cases are

pending before various Appellate Authorities.
Nearly, Sir, 2,18,000 cases are
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pending before the Tribunals and about
sixteen thousand cases are before the various
High Courts and the Supreme Court and it
takes a long time for them to dispose of these
cases. Therefore, the Government has
decided, and the honourable Finance Minister
has announced in his Budget speech, that
there will be a Direct Taxes Court and the
people can go directly to that Court. It will
take a lesser time and the cases will be settled
soon. We are trying to establish them and we
are in the happy process of amendment of the
law and we will get them established as
quickly as possible.

MR. CHAIRMAN: Question No. 183. Grant
of Financial Aid for Talcher Thermal Power
Station in Orissa

*183. DR. SANJAYA SINH: Will the
Minister of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES be
pleased to state:

(a) whether it is a fact that the Union
Government is ready to offer financial aid
and technological expertise to the ailing
Talcher Thermal Power Station in Orissa;

(b) if so, what are the details thereof;

(c) whether it is also a fact that there is a
demand from the engineers of the power
station for handing over the same to the
NTPC; and

(d) if so, what are the details thereof and
what is Government's reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-
CONVENTIONAL ENERGY SOURCES
(SHRI KALP NATH RAI): (a) to
(d) A Statement is laid on the Table of
the House.

Statement

(a) Yes, Sir.

(b) Government of Inida has proposed to
offer financial assistance and technological
guidance to the Orissa State Electricity Board
for the renovation and modernisation for the
Talcher TPS. Under the Phase-I of the R&M
programme implemented during the Seventh
Five Year Plan an amount of Rs. 29.78 crores
was sanctioned by the Government of India
for the R&M project of Talcher TPPS. Out of
this Orissa State Electricity Board has already
incurred an expenditure of Rs. 28.64 crores
for completing works relating to all the
activities except coal handling plant and
cooling water system. Phase-Il of R&M
programme to
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be implemented during the Eighth Five Year
Plan the Government have approved the
R&M proposal of Talcher TPS at an total
estimated cost of Rs. 110.40 crores. The
source of funding for this project has not yet
been identified so far.

(c) and (d) Central Government have not
received any demand from the Engineers of
the Power Station for handing over the station
to the NTPC. However, the State Government
have reported that they have received a
representation from Thermal Power Engineers
Service Association in December, 1991 for
handing over the Talcher TPS to NTPC, and
no decision has been taken by them in this
regard.
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SHRI BASANT KUMAR DAS: Mr.
Chairman, Sir, I would like to know whether
it is a fact that the condition of the plant and
machinery of the Talcher power plant is
deteriorating day by day due to the faulty
quality of coal being supplied to the plant, and
also, whether the Government is aware of the
fact that the environmental condition of that
particular area is hazardous due to the sub-
standard coal being supplied to the plant. Sir,
if the Government is aware of that, I want to
know whether any steps are being taken to
protect that.

MR. CHAIRMAN: Is it all due to the
substandard coal that is being supplied?

SHRI KALP NATH RAI: Sir, Talcher is
one of the best coal-fields of India, and the
coal which is supplied to Talcher is the
similar type of coal that is supplied to all the
power stations of the country. And you will
be happy to know, Sir, that
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in the Central sector, the National Thermal
Power Corporation is also getting the same
coal. But today, the National Thermal Power
Corporation's plant load factor is 71 per cent,
the highest in India No private sector or
public sector has achieved the plant load
factor of the National Thermal Power
Corporation. But, Sir. if the State Electricity
Boards are not in a position to manage their
stations properly, if they cannot renovate, if
they cannot modernise, and if they cannot
manage them properly, how can I take the
responsibility?

SHRI SARADA MOHANTY: Sir, I want
to know from the Government that if the
Government of Orissa agree to place this
thermal power station at the disposal of
NTPC, will the Government agree for it? Will
the NTPC take it over’

SHRI KALP NATH RAL: If the Oris sa
Government wants, we shall consider this
question. But until and unless they recommend
this plant to be transferred to NTPC, how can
we consider?
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